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OA NO, 712/1997

^  Neu Delhi this the -,3th day of November, 1998

Hon*bl8 Smt. Lakshmi Suaminathan, riember^J^
Hon'ole Shri K.Wuthukumar, nambej (l\)

I n the ma t te r of

HC Nepal Singh No. 2050/0.
S/0 Shri Devi Singh,
n/O A-26,yB3t Dyoti Nagar,
Loni Road, Shahdara, f'teu Da Ihi.

(By Advocate Sh. 8,3, Oberoi )

r s us

1»Com*missioner of Police
" Police Haadquartera, '
MSG Building, i.P.E state.
New Delhi. ^ ' '

^ Comiaissioner of Police,
Police Headquarters,
MSG Building, I.P,Estate,
NewJDeJhi. '

(By Advocate Shri Arun Bhardwaj throuoh
proxy counsel Sh.Deepak Bhardwaj }
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■D.R D E R (ORAl V
vHon ble imt.Lakshmi Suaminathan, Ptember (o)

In thi. O.A the applicant' ia .ag'g.iBvad by tna ordar
paaaed by Reapondsnt «o.2 dated 5.6.96(An\x'ura A-,). On an
appeal Piled against tnia order by the applicant, tbe apoCete
au bority by its order dated 2.9., has dismissed the saee.'

dnri d.S.Oberci.learnad coonsel has t-aRen a number of
grounds Challenging the OA but one or the pain grounds is that
both the orders i.e. disciplinary author it y^ order as cell as the
appellate,authority's order,.haye been pash,ed by the sase
Officer, naeely, shri T.R.Kahhar as Sohior Addittona, Coceissicner
of Police, Delhi and Commissidner ef Police, Da Ihi, respe ct iye ly.

he circumstances, learned counsel has submitted that the
appellate authority cannot sit on & appeal against his eun
order and he has, thetePoie, prayed that the impugned orders
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ffiay be quashed and set aside.

Shri Daepak Bha.dpaj, laarped proxy aounsal fpr the
reapendenta aph.its that tn the ehove ctroe.atanoea, the rpappp.
en s .ay be gryep e^opportpnity tp consider the appeal by

another Officer i o ^ y
• VP Commissioner of Police. He, furtherse mite that he has no objection if the impugned/auS'; order

dated 28.1.1996 is quashed and set aside.

aboue facts aor!
^ ■ / circumstances of the case, theappellate author ity^ order dated 28 1 iqqr •

IS quashed and set
^ a. The OA is rentanoed back tn Roe□acK to Respondent iVo.1 i.ecommissioner of Police, Oalhi to consider the appeal of the
opp leant afresh in accordance -uith lau/tulea end pass a
speaking and reasoned order thereon fte •
date of " Chedate of receipt of a copy of this ordar.

C.^. is disposeo of as above. «o order ee to opats.

V K^Pluthukumer) / c;„4. , ,Member (A) ^^njt.Lakshmi Suaminathan )
Member (3) ' /
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